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(2) It extends to the Mizo District.

(3) It shall come into force from such date as
the State Government may, by notification, in the
Official Gazette, appoint.
b : Act I
9. All the provisions of the Assam Fxcise Act, of 1910,
1910 as amended from time to time

Mizo District. shall apply to the Mizo District.
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THE ASSAM SECONDARY EDUCATION ACT, 1961
An

Act

to provide for the establishment of a Board of Secondary Education
to regulate, supervise and develop Secondary Education
in the State of Assam.

P reamble. Whereas it is expedient to establish a Board ol
Secondary Education to regulate, supervise and
develop the system of Secondary Education in the
State of Assam ;

It is hereby enacted in the Twelfth Year of
the Republic of India as follows:—

Snort title, 1. (1) This Act may be called the Assam Secondary

extent and Educa ion Act, 1961.
commence-=

il (2) It extends to the whole of Assam,

(3) It shall come into force on such date as the
State Government may, by notification in the Official
Gazette, appoint.

(4) From thedate on which this Act comes into
£ & 1 ' 1 Niverat Sty 1 3 1
force, the Gauhati University or any other University
or any Board of Education shall cease to exercise its
jurisdiction over the institutions of Secondary Educa-
tion recognised by the Government of Assam:

Provided that the Gauhati University shall continue
to have the same jurisdiction as now exercised by it
over the High Schools till such time as the State
Government, by notification in the Official Gazette,
may appeint.

Admission of 2. Notwithstanding anything contained in Section 1:
Institutions any Government of a State or Territory or Adminis-
g other ¢ ation other than the Government of Assam. Union
States and . Mt 2 s ’

Administra- Lerritory or the  North-East Frontier Agency
tions to the Administration may apply to the Board for being
Privileges  admitted to the privileges of the Board and the Board
f’,‘ il th¢ may subject to such conditions as it may think fit to
g impose, admit such State or L'erritory or Administra-
tion to the privileges of the Board.
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(/) “Regulation” means a regulation made by
the Board under this Act ;

(m) “Rule” means a rule made by the State
Government under this Act ;

(n) “Secondary Education” means such
education as is designed to meet the needs
of the stage which follows immediately
the stage ol Primary Education and
precedes immediately the stage of Degree
or Diploma Education controlled by
any University established by law in
India or by a Board constituted by
Government for this purpose;

(0) “Secretary’ means Secretary of the Board;
and

(p) “Notification” means a notification puh-
lished in the Official Gazette.

4. (1) ThLe State Government shall, as soon as may

tion of the be after the commencement of the Act, establish by

notification, a Board for regulation, supervision and
development of Secondary Education in accordance
with the provisions of this Act.

(2) The Board shall, by the name of the Board of
Secondary Education, be a body corporate with per-
petual succession and a common seal, shall have power
to acquire and hold property, both movable and
immovable, to transfer any property held by it, to
enter into any contract and to do all other things
necessary for the purposesof carrying out its duties
and functions, and shall by the said name sue or be
sued.

5. (1) The Board shall consist of the following mem-

tion of the bers, namely:—

Board,

Ex-officio Members—
Director of Public Instruction, Assam-—Chairman.

Additional Director of Public Instruction, Assam,
Director of Agriculture.

Director of Technical Education.

Director of Health Services.

Director of Industries.

Principal, Assam Agricultural College
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10. (1) Ordinary Meetings—The Board shall meet not
less than thrice a year, but four months shall not
intervene between two successive meetings,

(¢2) Special Meetings—The Chairman may, at
any time, and shall upon the requisition made by
not less than one-third of the members of the Board
other than the ex-officio members, and on a date not
more than twenty-one days of the receipt of such
requisition, call a special meeting of the Board.

(iit) Twenty-one days’ notice shall be given for
ordinary meetings of the Board and ten days’ notice
for special meetings.

11. (i) The quorum for every meeting of the Board
shall be nine.

(¢Z) Subject to the provisions contained in sub-
section (z) no act or proceedings of the Board shall be
invalid merely by reason of the existence of any
vacancy among the members of the Board.

12. (1) The following shall be the officers of the
Board ;—

(s) The Chairman,

\

(1) The Secretary, and
(z1) The Controller of Examinations.

(2) The Board may appoint such other officers
and employees as it considers necessary for the efficient
discharge of its functions under this Act on
such terms and conditions as may be determined by
regulations.

I13. Subject to the provisions of this Act
the powers and duties of the Board shall be %s
follows, namely :—

(7) to prescribe courses of instruction for High
Schools and Higher Secondary Schools,

(1) to conduct examinations based on such
courses,

(@) to admit to its examinations, on con-
ditions that may be prescribed by regulations, candi-
dates who have pursued the prescribed courses of
instruction and also to take such disciplinary action
against candidates as may be prescribed by regulations,
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(iv) to demand and receive such fees as may
be prescribed by regulations,

(v) to publish the results of its examina-
tions,

(v1) to grant certificates to stu-ents passing the
cxaminations,

(vii) to institute and award scholarships, prizes
etc.,

(viit) to prepare, publish and select text books
and supplementary bcoks,

(ix) to lay down conditions of recognition of
High Schools and Higher Secondary Schools,

(x) to recognise High Schools and Higher Secon-
dary Schools and to withdraw such recognition,

{xi) to take such disciplinary action as ‘it
thinks fit against institutions as prescribed by regula-
tions,

(xii) to adopt measures for study and exa-
mination of problems in the field of Secondary
Education,

(xiii) to advise Government on physical,
moral and social welfare of students in recognised
institutions, and to prescribe conditions of their resi-
dence and discipline,

(xiv) to prescribe nec:ssary qualifications of
teachers in recognised schools,

(xv) to prescribe courses of imstruction in
Under-graduate Teachers Training Institutions and to
hold examinations on such courses and to award
certificates,

(xot) to recognise Under-graduate Teachers
Training Institutions and to withdraw recognition,

(xvii) to organise seminars and provide in-
service Teachers Training courses,

(xviii) to receive grants from Government
and donations from private individuals or associations
for specific or general purposes,

(xix) to call for reports from the Director
of Public Instruction on the conditions of recognised
institutions or of institutions applying for recognition,

(xx) to advise Government on re-organisa-
ticn and development of Secondary Education,

(%xi) to advise Government relating to any
matter within the provisions of this Act on which the
Government may consult the Board,

(xxit) to  appoint officers and  other
employees of the Board, and to prescribe
by regulations the terms and conditions of their service,

(xxiii) to iustitute by regulations for the
benefit of its officers and other employees such
pension, gratuity and provident fund as it may deem
fit in such manner, and subject to such conditions as
may be prescribed by regulations,

%
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Committee shall consist of

(2) Every such
3oard and of such other

such members of the I
persons a? the Board may appoint.

(3) kvery such Committee except the
Examination Committee may co-opt persons 10
be members to the extent of one-third of the

members appointed to it.

(4) Members of such Committees shall hold
office for such time as the Board may determine.
(5) Subject to the provisions of this Act and
the rules made thereunder -the dulies and func-
tions of the Committees shall be determined by
regulations.

93 All matters relating to exercise of powers
he Board by this Act which are
ted to any committee appoin-

Exercise of
powers dele- conferred upon t
gated by the by regulations delega

Board to 3 6y e
Committees, 1€d under Section 22 shall stand referred to that
ittee. and the Board Before exercising such

yidy

comiii
powers
recommendation of the
to the matter in question.

shall receive and consider the report or
committee with respect

may make regulations for

Power of 94. (1) The Board
oul the provisions of

Board to 1he purpose of carrying
make regula- {his Act.

tions.

(2) In particular and without prejudice to

the generality of the foregoing powers the Board

may make regulations providing for all or any
of the following matters, namely :

(a) the constitution, pOowers and duties
of Committees appointed under Sec-
tion 22,

(b) courses of study to be laid down for
different examinations,

(¢) marks required for passing in any sub-
ject and the examination as a whole,
and for credit and distinction in any
subject,

(d) qualifications, appointment and remu-

neration of examiners, paper-setters

and others,

conducting examinations and publish-

ing the results,

(f) conditions of recognition of High
Schools and Higher Secondary Schools,

(¢) conditions under which candidates

shall be admitted to the examinations

of the Board,

(h) disciplinary measures for malpractices

in examinations,

(e)
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(i) fixing of fees and charges in respect of
:xaminations,

(j) prevident fund, etc., fur the benefit of the
employzes of the Board.

(k) rate of travelling and daily allowances
to the non-official members of the Board or Commit-
tees,

(I) delegation of powers or assignment of
functions to Committees formed under this Act,

(m) all matters which, by this Act, are to
be or may be provided for by regulations:

Provided that all regulations, alterations and
revocation thereof shall be subject to approval by
the State Government and published in the Official
Gazette.

Board (o 25. The Board shall furnish to the State Govern-

t
furnish re- pyent such reports, returns and statements aed such
a‘:‘;? ctr:" other information relating to any mat under the
to the State control of the B > S ( rament may
Government. require.

Possor _6f 26. If in the opinion-of the State Government,
state  Go- the Board has shown its incompetence to perform, or
vernment to persistently made default in the performance of the
reconstl- quties imposed, or exceeded 1 the powers
sute the : ! Ty ,_ ik
Board conferred upon it by or un Act, the State

Government shall formulate i ~ specific charg

against the Board in respect S atters and shall
-é 1 ( ’: .

forward a copy of such charges to the Board with
direction to submit any comments >xplanations in
respect thereof tothe State Government within such
period as may be specified in this behalf. After the
consideration of the comments or explanations of the
Board, the State Government may, i

>

e T
notification supersede the Board and thereafter

inks fit, by

reconstitute the Board in accordance with the pro-
vision of Section 5 and in every such case, the State
Government shall, as soon as may be, lay before the
State Legislature a copy of the said notification
together with the statement of the reasons which led
to such reconstitution.

Vesting of 27. Until the Board is reconstituted after super
powers till session under Section 26, the duties ard powers of the
the re-consti-Board shall be performed and exercised by, and the
;1‘;:_3 of the property of the Board shall vest in such person or
: authority as the State Government may specify by
potification.
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Puwcfé)f 28. (1) The State Government may make rules

State 0- e i rmnges ot e

ekt T for carrying out the purposes of this Act.

make rules. : ! )
(2) All rules under this Section shall be

laid for not less than fourteen days before the
Assam Legislative Assembly as soon as possible
after they are made., and shall be subject to
such modifications as the Legislative Assembly
may make during the Session in which they are
so laid or the Session immediately following.

ASSAM ACT No.XXVI OF 1961
THE SYLHET TENANCY (AMENDMENT) ACT, 1961
{As passed: by the Assembly)
(Received the assent of the Governor on the 27th December 1961)

{ Published in the Assam Gazette, Extraordinary, dated the 28th December
1961. ]

An
Act

further to amend the Sylhet Tenancy Act, 1936
e e ; s Ass Act
Preamble. WHEREAS it is expedient further to amend Xslqoa“‘“l(:,gf,'
the Sylhet Tenancy Act, 1936, hereinafter called
the Principal Act, in the manner hereinafter
appearing :—

It is hereby enacted in the Twelfth Year of the
Republic of India as follows :—

Short title 1, (1) This Act may be called the Sylhet Tenan-

and  com- .y (Amendment) Act, 1961.
mencement.

(2) It shall come into force at once.

(3) It shall have the like extent as the
Principal Act.

Amendment 2. In Section 3 of the Principal Act,—
of Se tion 3
of Assam Act

Q A > ) n
X1 of 1936. (1) in clause (16), the colon after the word

“person” shall be deleted and the following
words and colon shall be added, namely :—

“and includes a person who holds land of
another persor wnder the system known as




